
CENTRAL administrative: TRIBUNAL
PRINCIF'AL BENCH

OA No. 728/2004

New Delhi this the 2''lth day of March, 2004

Hon'ble Shri Justice V.S.Aggarwal, Chairman
Hon'ble Shri S. A.Singh, Member (A)

Shri Ram Sewak Sharma,
Inspector No.1412 EBiocK bEC. Liries,,
New Delhi. , . Applicant

(By Advocate Shri Anil Singal for Shri U.Srivastava )
VERSUS

Government of NCT of Delhi, through

1.. The Chief Secretary,
Players Building,
Delhi Government Secretar iat.
I}-' ~Es t a t e , New De 1 h i

2 - The CoI(1mi ss i on e r of Po 11. ce ,
Po1i ce Headqu a r te rs,
Indraprasht:a Estate (11 0 J »
New Delhi„

3 . T^le Depu ty Commissioner ot P̂o1ice „
Head Quarters (Estt.) Delhi. „.Respondents

0 R D E R (ORAL)

Justice V-S-Aggarwal:

Learned proxy counsel for the applicant stales that

he may be permitted to withdraw the present petition with
liberty to represent afresh.

Allowed as prayed,

as withdrawn-

Member. (A)

sK

Sub.iect to aforesaid, dismissed

yk
( V.S.Aggarwal )

Chairman


